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(Open court) 

CENTRAL 'AJ '1 I~ISTAATIVE TRIB:JN~L 

ALLAHABAD BENCH. ALLJ\B.~BAD 

Al lahabad thi s t he 30th day of October , 2000 . 

CORA~-1 : -

Hon ' b l e · ir . Justice R . R . K . Trivedi , ./ice-Chairman 

Hon ' b l e Mr . s . BiS\·ras , t1ember- A . 

Ori g inal >PPlicati o n No. 1710 of 1 ~)94 

t·lohd. Afzal a/a 6 0 yea r s , S /o Leite iohd . Harun 

R/o 382/433 , Buxi Bazar, Al lahabad 

••••••••• Applicant • 

counse l for the applica nt :- Sri H.s . Srivastava 
r 

VE R SUS - - - - -

1. Union ~£ In j ia through the Secr e tary, 

Ministr y o f Defence (Finance) , Ne\'1 Del h i • 

. 
2 . The · inancial Adviser , r.-tinistry o f Defence , 

~ Finance ), New Del h i. 

3. The Controlle r Ge neral of Defe~ce Accounts, West 

Block-V, R.K.Puram, New Delhi- 110066 • . 

4 . The Ch i ef controller of Defence Accounts (Pensions) 

Dra upadi Ghat, Alla habad . 

s. The Chi e f Controller o f Accounts ( Factc:ri es ) 

Calcutta. 
• •••• Responde nts. 

Counsel for t he respondents:- Sri R.C. J oshi • 
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I 



, 

\ 

.. 

I 

' 

• 

• 

-· 

•• 2 •• • • • • 

0 R D E R {oral) - - --- - -

, 

{By Hon'ble Mr. Justice R.R.K. Trivedi, V.C) • 

By this application under section 19 of Administrative 

Tribunal's Act, 1985 applicant has prayed for a direction 

to the respondents to promote him in Junior Time scale 

of Indian Defence Accounts Services {I.D.A.S) Group 'A' 

from 05 . 08 . 9 1, the date h is junior Na nd Kumar "lras promote d 

to the post of seni o r Account Officer from 01 . 04 . 87 with 

a ll t i 1ancial benefi t . Applicant has a lso claimed inte r est 

.:i t the rate of 18;~ per annum on the amount wh ich may be 
. 

pa i d to him as con seque ntial bene fits . It i e no t dispute d 

t hat applica nt was p r o;noted as senior Account Q)f f icer 

after r etirt me nt from t he date h i s juniors were promoted . 
,..A~~ \..~...,...~~ ...... 

His pension .:i::IJ. al so~worked out a nd not.>1 he i s getting 

highe r pension. 

2 . It appears that the applicant \'1as arrested by the 

Police a nd he was kept in the jail for more than 48 hours 

and consequently he was deemed to be under s uspension. 

The s uspen s ion was however. r evoked on 30. 09 .86. It 

appears tha t in 1991 a _p lica nt was not cons i dered for the 

promotion to the post of I . o .A. S . Departme ntal promotion 

Committee kept his result in a sea l e d cover on account of 

pendency of the criminal case . Sealed cover 1.1as opend 

i Q 1996 afte r 9 years a nd after 3 yea r s of r etirme nt o f the ' 

a pplicant . Applier nt \:a s give n promot i on from the data 

his j uni.:irs \'1ere promoted \'Tith a ll b e ne f its in the cadre 

of Senior Account Of f icer . It ha s been stated that as 

v, cancies 't'llere no t ava i l abl e • prornotion co ul d not b e g ive n I 
to the a pplicant to ~he post of I . ~ .A .S ~adre . It has a l so 

o~~n st ated that pr ornotion has n·_.t been gL·a nted to the 

junl1..>r o f the appl i cant for ... ,a11t of vacancie n . They were 
t 

promote d on OS . C8 . 9 1 which has bee n den~ b y the 

applicant . For this grievance befor e coini ng to tl1is 

-....1... 1.'.I. 

Trib tna l a pplicant ue:s f iled a .r epresentation before 
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controller General of Defence Account (respondentNo. 3) • 

However, tl1is a pplication ha s not b een decided, though 

severa l r eminde r s were g iven. In our opinion , the e nds 

of justice shall be served if the r espondent No. 3 is 

asked to decide t he representation of the applicant by 
. 

a speaking order within three months from the date a copy 

of this order is f iled be[ ore him. 

3. It is f urther made 

examine all the f a ctual 

-
clear that respondent No.3 .shall 

v- ~~~~ \ ·- 4- ""­
aspects including p~111113 r-~:511 "keeping 

his name .mder the seale cover which is contrary to rules 

as no cha r ge- sheet was served in the criminal case/ on him. 

4. Application is accordingly d i spo sed of subject to 

aforesaid direction. To avoid de l a y it shall be open to 

t he appl ica nt to file a fre sh application alon~1ith a 

c opy of this order . 

5. The r e t·rill b e no order as to cos t s . 

5~ ~ ~~ .,___.... 
t-tember- A 

/Ana nd/ 
• 

• 

• 

'­> \ 

Vice -Cha irman 


